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10, Dy. Comptroller & Auditor General of India

11. Sccretary, Ministry of Home Affairs

(¢) to (e¢) The Staff Side of the
National  Council of the  Joint
Consultative  Machinery is consulted
beforc appropriate decision are taken by
the Government JCM represents interest
of most Non-gazetted employees.

Legislation for unexplained moncy

2443. SHRI AMAR SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have decided
to bring forward a legislation relating to
anti-black money law to make to mere
possession of unexplained moncy which
cannot be proved by the holder as having
been earned via legitimate means, a
punishable offence;

(b) if so, the details thereof; and

() by when it is proposed to be
enacted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.P.
VEERENDRA KUMAR): (a) to (c)
Ministry of Finance had appointed a
committee to look into all aspects of
money laundering, and to suggest a
suitable legislation to deal with the
problem. The Committee is yet to submit
its report to the Ministry.
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IDBI investment in Andhra Pradesh

2445. SHRI YERRA
NARAYANASWAMY: will the
Minister of FINANCE be pleased to

state:

(a) whether it is a fact that TDBI has
rcduced its investment in Andhra Pradesh
during 1995-96 and 1996-97;

(b) what was the investment of IDBI in
Andhra Pradesh in the current financial
ycar upto 31st January, 1997,

(c) whether it is a fact that IDBI is
withdrawing ~ from  new  industrial
activitity; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.P,
VEERENDRA KUMAR): (a) The
Industrial Development Bank of India
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(IDBI) has reported that the assistance
sanctioned by it to industrial units in
Andhra Pradesh increased significantly
from Rs. 964.5 crore in 1993-94 to Rs.
1470 crore in 1995-96. However, during
the current financial year (April 1996-
Januaty 1997), therc has been a decline
in  sanctions and dishursements as
compared to the corresponding period of
1995-96.

(b) The assistance sanctioned and
disbursed by IDBI to industrial units in
Andhra Pradesh in the current financial
vear (Apri] 1996—January 1997) was Rs.
904.8 crores and Rs. 563.1 crores
respectively).

(¢) No. Sir. IDBI is contiuning to
support financially, economically,
commercially  viable and  technically
fcasible projects in all States including 1n
Andhra Pradcsh.

(d) Do not arise.

Participation of private banks in:PMRY

2446. SHRI S.M. KRISHNA: Will the
Minister of FINANCE be pleased to
statc:

(a) whether it is a fact that the
participation of private banks in PMRY
scheme has been very poor throughout
the country;

(b) what are the guidelines of RBI for
private banks in this regard;

(c) whether RBI has received
complaints about poor performance of
private banks under the scheme; if so,
the details of complaints received State-
wise and the licences cancelled if any;
and

(d) what is the role of RBI
representatives in the States’ capital in
this regard and how far they are
delegated to take action against erring
banks?



